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IN T}iE CENT}AI4 K13INI8T1LATIv E 
* WIRZ IE&IUMILICA ADDI T IONAL BEN CII, 

flANGALORE 

Applicant 

ORDER SHEET 
Application No 	r)ZL 	 of 198 3) 	

Recpondent 

Ad%oate for Applicant 	 Advocate for Rcspondcnt 

Date 	 Office Notes 	 Orders of Tnbunal 

hri S.D. IJpadhya, INS, 
Secretary, entral Tibetan 
School (315) dniniEtratinn, 
who was resant in court on 
behalf of the resondents 
on 25-3-36 submitted that 
CTS is an autonomous body 
re3istEred under the 5ocitjes 
estreton -ct L2 of ao[i) 

and it is not a _eaartnent 
of the antral boJernmEnt 
under the rinstry of Human 
Resources Deeloprmnt. 
ar: I.3.a - araja'ah. Sr 
entral uo'Jt. 5tani.n; 
Geunsel submitted that no 
notification ha as yet. been 
issued under Section 14(2) 
of the hdninistr :tive 
Tribuqals Act, 1333 brininL 
315 within te Durvieu cf 
the said Act. 

In view of the abo'je 
we have no jurisdiction tc 
entertain the apliceticn 
an the same is rejected 
with liberty to the applicant 
to nova the DroJer fcrun 
for relief 

7eg  -\ Member(s) 11embero, ao  
3-3-136 	3-9-1336 
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IN TIlE CIEMWIEULIld KDMINIS'I!RA TIVE 
T flI BUrIAL AIED IT IONAL BE N CII, 

flANGAI4ORE 

pplican 

ORDE SHEET 
Application No 	_____ 	of 198gp  

R epona 

	

dvocate for Applicant 
	 Advocate for Respondent 

Date 	 Office Notes 	 Orders of Tribunal 

	

h r i J.J. 	 yia 	I3, 
:ecretary, Central Tibetan 
chooi (015) 1,dministration, 
iho was present in court on 
:half of the respondents 
n 25-3-36 submitted that 
015 is an autonomous body 
eqistered under the Societies 
gistration Act 122 of 1360) 

arid it is not a Jepartment 
f the Central Government 
inder the Ministry of Human 
8sources DeJelopment. 
ThriM.3.Pacimarajaiah, Sr. 
Thntral uovt. atandin 
0-iunsel submitted that no 
notification ha as yet,been 
issued under Section 14(2) 
f' the Administrntjve 
Tribuqpls Act, 1935 brin:ing 
015 within the purview of 

raid Act. 

In view of the above 
wa have no jurisdiction to 
ntertain the appl;ication 
nd the same is rejected 
nith liberty to the applicant 
Th move the proper forum 
for relief 

H. I. tag 7( Oh . Rama kr i shna 

	

rmber(A) 	Member(J) Rao) 
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It has been brcuqht to our notic 
the Secretary, Central Tibetan 5—
Administration, New Delhi, that 
our Order dated32.9.1986, it is 
wrongly mentioned that Shri D.D. 
Llpadhya is an lAS Officer when I 
fact he is a DANICS Officer, i.e—
Delhi, Andaiian, Nicobar Islands 
Services Officer. Hence, issue 
following Corrigendum: 
In our Order dated 25.9.1986, r 
the first line as follows jnste-
what has been earlier stated: 

"Shri D.D. Upadhya, DANICS, i. 
Delhi, Maz Andaman, Nicob 
Islands Civil Services" 

- 	- 
(L.H.A. REG(i) (cH. RAMAKRISHNA 
MEMBER (AM) 	MEMBER (3M) 
14.10.1966 	14.10.1986. 
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Commercial Complex( 3L.i-) 9  
Indira Nagar, BanglorG.36. 
Dated the Aug. LI'A 

ON FRIDAY TIlE 8TH OF 	3US1.111. 
p EJjJ. 

	

THE HJIi E3LE MMkIEH(JULsICIAL) 	: SdI Ci .R/fiiSI fN- i) 
THE HON ' BLE MEMBE R(ADM xismr IvL) : S i RI L ,H .i .REGO 

ALCTICNNo.164 tj 1986 

Dubcsys  
70 Shri V.Gop ala Gowda, 

vocate,Kil;ri Road, 
Applicant. 

US 

Iin. of Hrurn i:esource 
evpt., Tuvt. of India, 

(Department of Education) 
1ev Le1hi, 

, 	entral flbetaZ, Schools Administrti on, 
(Mm. of Human Resource i)ept. 
C..I, Deptt. of Education), 
tep. by Secretary,Ird Floor, 

Cui 	Pratab Bhavan, Bahadur Shun L±r ar(j 
New elhi1I0 002. 	 ,.. 	Respondents. 

In the above said a plication this Tribunal has 
:od the followim ordex': 

App1ication is admitted. Shri Ganapathy Hegde 
counsel for the 	.licnt, subis that his 
client will suffer irreparable loss if he is 
to move from Bylakuppe to Kollegal as it involves 
reduction in emoluments and lowering in rank, 
e, therefore, consider this to be a fit cuse to 

djspa with the requirements of clauses (a) c,. (b) 
of Sec.24 of the Administrative Tribunals Act, 185, 
and we accordingly do so. Let notice issue re 4' 	turnable within 13 days. Meanwhile, interim stay 
of the order tr.msferrinj the applicant is grantcd 
for 14 days. Call on 25.8.1986 for further orders. 
$venider my hand and the seal of this Tribunal. 


